CENTRAL ADMINISTRATIVE TRTRUNAL \\

FRINCTIPAL RENCH
0A BR1/2003

New Delhi, this the 13th dav of March, 2003%

Hon’ble Sh. Shanker Raju, Member (1)

Sh. Swarn Singh
S/0 Sh. Jasi Ram
Operation Tracer pssistant
Under Chief Medical Superintendent
MNew De) hi .
e LARD L Icant
(Ry Advocate Sh. Amit Anand)
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Union of India : through

1. The General Manager

Norithern Railway

Baroda House, Neaw Delhi., .
© [ X g.tﬁ—%& U‘c'b\
The Divisional Railway Manager ﬁ;:hcﬁLeZB,
Llorthern Railway, Stafe g-aVry Read | =
Cfﬁ. da—ese, New Delhi .,

The ChieT Administrative Officer {(Constn.)
Northern Railway
RKashmiri Gate, MNew Delhi.
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By _Sh. Shanker Raiju,

Applicant seeks pay and allowances as acoorded

. W
to zimilarly circumstance  persons in view of decision
" of  the Tribunal in Ram Dulare Vs. UOT & Ors. (OnA
2610/2002) decided on 11-10-2002, Ram Jas Vs. UOT &
ors. (0 2040/2002) decided on 5-8-2007 as well as
the  decision of the High Court in Ram Prasad & Ors,
Vs, Sh. Ganpati Sharma & Anr. (CWP No. BE4T7 /97
decided on  27-10-99, The claim of the applicant
despite representation has not been exceeded to by the
reapoandentis., Ends  of  justice would be met if  the
nrasent O is directed to be treated A a

kt representation by the respondents and be disposed of

by a detailed and speaking order in view of decision
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af  the Migh Court and of this Tribunal (supra) within

two  months from the date of receipt of a copy of this

order. Ordered accordingly. OA stands disposed of
*

L.et a cony of this order along with 0A& be

sent. to the respondents,
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{SHANKER R&IU)
_ MEMBER (1)
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